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AppT icant

■  --frfltive Tribunal
central

O.A. NO. 4i56 of 2001
+ea 1ftth Septembei . 2001New Delhi, dated this the

„  anT-F VICE CHAIRMAN 'A,.

m. I:'vh'dwauLi. member (J)
^Pr^oiererns^Aisistant^Orade 'B',

®^''r o?'?erlSnhin'Training.Dept. Riock NO. 12,
CGO Complex» BIOCK
Lodhi Road, ^
New Delhi-11o00o.

.  atP- Shri N. Ranganathaswamy,
(By Advocate, bnt

Versus

.  union of India through
the Secretary, public Grievances
Ministry of Personnel, Public

and Pensions,
North Block,
New Delhi-1100B1.

2. The secretary & Training,SrtrBrooK!NeilDelhi-ll0001.

■  stif selecti on Commi ss i on ,
CGO CompIeXj
Block No. 12,
Lodhi Road,
New Del hi-11000.^.

Respondents

4--. qhri R.P- Agganwal)(By Advocate, snri
0RDER_10raTj.

Q R ■ ADIGE I VC (Ai

,,,,.ent seeKs a direction to grant
promotion/financial upgradation with effect

H  fix pay in the higher grade9  1.2000 and fix Pay
w^th arrears and interest C

Qa, 7AS0-11500 together
"  from 9 1.2000 till the date

,8% p.a. for the pe,lod from 9
of actual payment.

2. Heard both sides

n



2

3. It is not denied that by order dated

28.6.2001 (Ann.R-3) respondents have granted

applicant second financial upgradation in the higher

grade of Rs.7450-11500 w.e.f. 10.1.2000 and
applicant's pay has been fixed vide Respondents'

order dated 5.7.2001 (Ann. R-4).

4. Respondents have sought to explain the

delay in taking action to grant applicant the

aforesaid financial upgradation by furnishing a list

of dates, in chronological order of the steps taken

to grant the aforresaid benefits to applicant^but we

are of the considered view that financial upgradation

m granted to applicant vide respondents' order

dated 28.6.2001^could have been granted to him much
earlier, and he should not have been driven to file

the present O.A. to get these reliefs. Accordingly

respondents are directed to grant applicant costj^ of

Rs.1000/- payable forthwith.

5. Applicant's counsel has invited our

attention to the contents of Para 6 of respondents'

reply, in which certain language has been used^which

could have been avoided without detracting in any

manner from the contents of their reply. Such

language should be eschewed.

6. The O.A. stands diposed of accordingly
O. rs -I

in terms of Paras 4 and 5 above. tS3

(Dr. A. Vedaval1i)
Member (J)

(S.R. Adige)
Vice Chairman (A)

karthi k


